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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 2488 of 2026

Shri Jagdish Prasad Sudele

..... Petitioner(s)
Versus
State Of Uttar Pradesh And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) . Shyam Singh
Counsel for Respondent(s) . C.SC.
Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Shyam Singh Sonvanshi, learned counsel for the writ
petitioner submits that though one of the reliefs sought in the present writ
petition is for quashing of the order dated 06.10.2023 but since the writ
petitioner had preferred an appeal against the said order on 12.09.2025
before the Appellate Authority, a direction be issued to decide the same.

2. Learned Standing Counsel has no objection to the same.

3. Considering the submission so made across the bar, the writ petition
stands disposed of, appellate authority is directed to decide the appeal
within a period of two months while taking appropriate decision for
condonation of delay.

(Vikas Budhwar,J.)
February 19, 2026

Rajesh
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